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1.Aforesaid appeal by assessee for Assessment Year (AY) 2021-22
arises out of the order of learned Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)]
dated 27-12-2023 in the matter of an intimation issued by CPC u/s
143(1) of the Act on 13-11-2022. In the intimation, CPC made various
adjustments / additions u/s 41 & 43B. The main grievance of the
assessee is that the impugned order is deficient since most of the
grounds as urged by the assessee have not been adjudicated.



2. The Ld. AR submitted that CPC made adjustment u/s 41 for
Rs.10.99 Crores which was already been offered to tax by the assessee.
The CPC also disallowed gratuity, Leave encashment and Bonus for
Rs.114.30 Lacs, Rs.225.79 Lacs & Rs.16.01 Lacs respectively. Though
these grounds were raised by the assessee, the same has not been
adjudicated by Ld. CIT(A). The revenue could not controvert the same.

3. Since the grounds urged by the assessee has not been adjudicated
by Ld. CIT(A) and the impugned order is deficient, we set aside the
impugned order and direct Ld. CIT(A) to adjudicated all the issues
afresh. The assessee is directed to substantiate the same.

4. The appeal stand allowed for statistical purposes.

Order pronounced on 3 July, 2024
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